
 
PÀ£ÁðlPÀ «zsÁ£À¸À̈ sÉ 

ºÀ¢£ÁgÀ£ÉÃ «zsÁ£À̧ À s̈É 

ªÀÄÆgÀ£ÉÃ C¢üªÉÃ±À£À 

ಅಂತฑ-เಷಯ ಆฌೕಗ  เ೦ౢ ನಗำ ಮൡ౨  ൪ತ ೦ౢ ನ เಶ౷ เർ ಲಯ (ൟൿ౪ ಪല) 
เඒಯಕ, 2024 

(2024gÀ «zsÁ£À¸À s̈ÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-15) 
 

ಅಂತฑ-เಷಯ ಆฌೕಗ  เ೦ౢ ನಗำ ಮൡ౨  ൪ತ ೦ౢ ನ เಶ౷ เർ ಲಯ ಅඌඛಯಮ, 
2013ඝ౬  ൟൿ౪ ಪല ಡฤ ಒಂൿ เඒಯಕ.  

ಇย  ಇඝ౬ ෨ಂං ಉഴಬฆವ ಉං౪ ೕಶಗัಛಜ ಅಂತฑ-เಷಯ ಆฌೕಗ  เ೦ౢ ನಗำ 
ಮൡ౨  ൪ತ ೦ౢ ನ ౩  ಅඌඛಯಮ, 2013ඝ౬  (2013ರ ಕකბಟಕ ಅඌඛಯಮ 35)ൟൿ౪ ಪല 
ഴโൿ ಕ౨ ฿ಜฆโದคಂದ; 

ಇൿ ූರತ ಗಣฃಜ ದ ಎಪ౭ ౨ ೖದඡ ವಷბದย  ಕකბಟಕ ฃಜ  เඋನಡಲൽಂದ ಈ 
෨ಂൽඦ ಅඌඛಯ෦ತ฿ಗย:- 

1.   ౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ ฏಭ.- (1) ಈ ಅඌඛಯಮವඝ౬  ಅಂತฑ-เಷಯ ಆฌೕಗ  
เ೦ౢ ನಗำ ಮൡ౨  ൪ತ ೦ౢ ನ เಶ౷ เർ ಲಯ (ൟൿ౪ ಪല) ಅඌඛಯಮ, 2024 ಎಂൿ ಕฉಯತಕౙ ൿ౪ . 

(2) ಇൿ ಈ ಁಡศ ೦คಡ ಬರತಕౙ ൿ౪ .  
2.  2ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ಅಂತฑ-เಷಯ ಆฌೕಗ  เ೦ౢ ನಗำ ಮൡ౨  ൪ತ ೦ౢ ನ 

เಶ౷ เർ ಲಯ ಅඌඛಯಮ, 2013ರย  (2013ರ ಕකბಟಕ ಅඌඛಯಮ 35) (ಇย  ಇඝ౬ ෨ಂං 
෩ಲ ಅඌඛಯಮๅಂൿ ಉว ೕಸมಜං),- 

(ಎ) ಘಡ (6)ರย ฆವ "ඩ ೕಜಕ ඛ౽ಯದ" ಎಂಬ ಪದಗัಡ ಬದมಜ "ಪ ීಧಕರ 
ಡัಯ" ಎಂಬ ಪದಗಳඝ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪ ; 

() ಘಡ (17)ರ ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  คಸತಕౙ ൿ౪ , ಎಂದฉ:- 
“(17ಎ) “ಸಹ-ಀಲಪൟ” ಎಂದฉ, ಅಧ ౘฆ ඡ෦ದ เಶ౷ เർ ಲಯದ ಅඌ౽ค;” 
3.  4ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 4ඡ ಪ ಕರಣದ (3)ඡ 

ಉಪಪ ಕರಣದย ฆವ, "ฃಜ ದย , ඩ ೕಜಕ ඛ౽ಯโ ඛಧბคಸಬർದ ಅಂಥ ಸ౩ ಳದย ” 
ಎಂಬ ಪದಗัಡ ಬದมಜ  "ಂಗิคನย " ಎಂಬ ಪದವඝ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪ .  

4.      13ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.-෩ಲ ಅඌඛಯಮದ 13ඡ ಪ ಕರಣದย ,- 
(ಎ) ๏ೕბಃಯย ฆವ "ඩ ೕಜಕ ඛ౽ಯದ" ಎಂಬ ಪದಗಳ ಬದมಜ "ಅಧ ౘರ" ಎಂಬ 

ಪದವඝ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪ ; 
() ಈ ಪ ಕರಣದย  "ඩ ೕಜಕ ඛ౽ಯ" ಎಂಬ ಪದಗำ ಬฆವ ಕഷಗಳว ม  "ಀಲಪൟ" 

ಎಂಬ ಪದವඝ౬  ಪ ತ ಯಗูಡච ಪ ൟೕ೧ಸತಕౙ ൿ౪ ;  
() “ತನ౬ ” ಎಂಬ ಪದಃౙ  ಬದมಜ “ಅವರ” ಎಂಬ ಪದವನ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪ ;  
(ല) ಘಡ (i)ರย  “ಅಧ ౘರඝ౬ ” ಎಂಬ ಪದಃౙ  ಬದมಜ “ಉತ౨ ರವൟბ(succeeding) ಅಧ ౘರඝ౬ ”  

ಎಂಬ ಪದಗಳඝ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪ ; ಮൡ౨  
 (ಇ)  (i)ඡ ಘಡದ ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  คಸತಕౙ ൿ౪ , ಎಂದฉ:- 
“(i-ಎ) ಅಧ ౘฆ ಆತನ ಪದವඝ౬  ൧ฉർಗ ಅದಃౙ  ಉತ౨ ರವൟბ෴ಗฤ ಸಹ- ಀಲಪൟಯඝ౬  

ඡಮಕ ഴโൿ.” 
5.   14ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 14ඡ ಪ ಕರಣದย  (ii)ඡ ಘಡದ 

ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  คಸತಕౙ ൿ౪ , ಎಂದฉ:- 
“(ii-ಎ) ಸಹ ಀಲಪൟ;”    
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6.  16ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 16ඡ ಪ ಕರಣದ (1)ඡ 

ಉಪಪ ಕರಣದย ,-  
(i) “ඩ ೕಜಕ ඛ౽ಯโ” ಎಂಬ ಪದಗಳඝ౬  ഖౣ ಡತಕౙ ൿ౪ . 
(ii) ಡ ൟൿ౪ ಪല ಡมದ (1)ඡ ಉಪಪ ಕರಣದ ತฆ฿ಯ ಈ ෨ಂൽನ 

ಪฏൡಕವඝ౬  คಸತಕౙ ൿ౪ , ಎಂದฉ:- 
“ಪฏൡ ಅಧ ౘฆ ಆತನ ಪർವඌ තಣბತಂഴ ರ฿ದ ತฆ฿ಯ, ಸಹ-

ಀಲಪൟ ಅಧ ౘฃಗತಕౙ ൿ౪ .”  
7. 16ಎ ຄಸ ಪ ಕರಣದ  ಪბഷ.- ෩ಲ ಅඌඛಯಮದ 16ඡ ಪ ಕರಣದ ತฆ฿ಯ ಈ 

෨ಂൽನ ຄಸ ಪ ಕರಣವඝ౬  คಸತಕౙ ൿ౪ , ಎಂದฉ:-  
 “16-ಎ. ಸಹ-ಀಲಪൟ.- (1) ಸಹ ಀಲಪൟ เಶ౷ เർ ಲಯದ ಅඌ౽ค෴ಜರತಕౙ ൿ౪ , 
ಆತನඝ౬  ಅಧ ౘฆ ರದ ಆๆბದ ็ದ , ಌ ತ เ೦ౢ ඛ ಮൡ౨  ವბಜඛಕ ವ ವರಗಳย  
ಆഴಡ ඛೕലದ ๔ ೕಷ  ವ ౾౨  ಇವฆಗಳඣ౬ ಳತಂಡ ಸ෦ൟಯ  ๏මರ౺ ನ ෬ว ಅಧ ౘฆ ඡಮಕ 
ಡತಕౙ ൿ౪ .  
 (2) ಸಹ ಀಲಪൟ ಪคඛಯಮಗಳย  ඛൽბಷౣ ಪലಸมඈಥ ಅඌ౽ರಗಳඝ౬  
ຄಂൽರತಕౙ ൿ౪  ಮൡ౨  ಪ ౽ಯბಗಳඝ౬  ಚมಸತಕౙ ൿ౪ . 

(3)    ಅಧ ౘರ ಪದವඝ౬  ವಆಂറಗ, ಆತඝ 16ඡ ಪ ಕರಣದ (3)ඡ ಉಪ ಪ ಕರಣದย  
ඛൽბಷౣ ಪലඈಥ ಅඌ౽ರಗಳඝ౬  ຄಂದತಕౙ ൿ౪ .   

8.  23ඡ ಪ ಕರಣದ  ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 23ඡ ಪ ಕರಣದย ,- 
(i) "ඩ ೕಜಕ ඛ౽ಯ" ಎಂಬ ಪದಗำ ಬฆವ ಕഷಗಳว ม  "ಅಧ ౘ" ಎಂಬ ಪದವඝ౬  

ಪ ತ ಯಗูಡච ಪ ൟೕ೧ಸತಕౙ ൿ౪ ;  
(ii)   (1)ඡ ಉಪ ಪ ಕರಣದย  ಘಡ (i)ರ ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  คಸತಕౙ ൿ౪ , ಎಂದฉ:- 
“(i-ಎ) ಸಹ-ಀಲಪൟ.” 
(iii) (4)ඡ ಉಪಪ ಕರಣಃౙ  ಈ ෨ಂൽನದඝ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪ , ಎಂದฉ:- 
“(4) ಅಧ ౘฆ ಪ ൟීಧಕರ ಡัಯ ಸොಗัಡ ෴฿ಗล ಅಧ ౘฃಜರತಕౙ ൿ౪  ಮൡ౨  

ಆತನ ಅඝಪ౩ ൟಯย  ಸಹ-ಀಲಪൟ ಟ ಆತನ ಅඝಪ౩ ൟಯย  ಀಲಪൟ 
ಅಧ ౘฃಜರತಕౙ ൿ౪ ; ” ಮൡ౨  

 (iv) ಉಪಪ ಕರಣ (8)ರ ಘಡ (ix) ರย ನ “ಪ ൟ ನದ” ಎಂಬ ಪದಃౙ  ಬದมಜ 
“เಶ౷ เർ ಲಯದ” ಎಂಬ ಪದವඝ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪ ;  

9.  24ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 24ඡ ಪ ಕರಣದย ,  "ඩ ೕಜಕ 
ඛ౽ಯ" ಎಂಬ ಪದಗำ ಬฆವ ಕഷಗಳว ม  "ಅಧ ౘ" ಎಂಬ ಪದವඝ౬  ಪ ತ ಯಗูಡච 
ಪ ൟೕ೧ಸತಕౙ ൿ౪ . 

10. 27ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 27ඡ ಪ ಕರಣದ, ಘಡ (vi)ರย  
"ඩ ೕಜಕ ඛ౽ಯದ" ಎಂಬ ಪದಗಳ ಬದยಡ " ಪ ීಧಕರ ಡัಯ ๏මರ౺ ನ ෬ว ಅಧ ౘರ 
" ಎಂಬ ಪದವඝ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪ .  

11. 29ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 29ඡ ಪ ಕರಣದ (ಎෆ) ಘಡದย , 
"ඩ ೕಜಕ ඛ౽ಯโ" ಎಂಬ ಪದಗಳ ಬದมಜ " ಅಧ ౘฆ " ಎಂಬ ಪದವඝ౬  
ಪ ൟೕ೧ಸತಕౙ ൿ౪ .  
 12. 48ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 48ඡ ಪ ಕರಣದ, ಉಪಪ ಕರಣ (1)ರย  
"ඩ ೕಜಕ ඛ౽ಯโ" ಎಂಬ ಪದಗಳ ಬದมಜ "ಪ ීಧಕರ ಡัಯ ๏මರ౺ ನ ෬ว 
ಅಧ ౘฆ " ಎಂಬ ಪದವඝ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪ . 
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 
 

 ಈ ෨ಂൽನ ಉಪීಧಗಳඝ౬  ಕย౭ โದ౽ౙ ಜ ಅಂತฑ-เಷಯ ಆฌೕಗ  เ೦ౢ ನಗำ 
ಮൡ౨  ൪ತ ೦ౢ ನ เಶ౷ เർ ಲಯ ಅඌඛಯಮ, 2013 (2013ರ ಕකბಟಕ ಅඌඛಯಮ 35)ඝ౬ ,- 

(ಎ) ಸಹ-ಀಲಪൟಯඝ౬  ඡಮಕ ಡฤ; 

() ඩ ೕಜಕ ඛ౽ಯದ ಃಲโ ಅඌ౽ರಗಳඝ౬  ಅಧ ౘคಡ ಪ ൞ ೕ೧ಸฤ;    

() ಂಗิರඝ౬  เಶ౷ เർ ಲಯದ ಄ಂದ  ౩ ನವක౬ ಜ ඛൽბಷౣ ಪലಸฤ ಮൡ౨  ಃಲโ 
ಆඝಜಕ ൟൿ౪ ಪലಗಳඝ౬  ಸಹ ಡฤ,  

- ൟൿ౪ ಪല ഴโൿ ಅವಶ ಕๅಂൿ ಪคಗಸมಜං,- 

ಆದ౪ คಂದ ಈ เඒಯಕ. 
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ  

 

 ಪ ౨ เತ ๎ಸකತ ಕ ಕ ಮโ ෴โඃ ກ ನ ๅಚ ವඝ౬  ಒಳತಂലฆโൽಲ . 

 
                                                                                                
                                                                                                
 

ൽඡ ಞಂവฃํ 
ಆฌೕಗ  ಮൡ౨  ಀഖಂಬ ಕม ಣ ൟ  

 
 

 
 

 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅඝීಧ 

ಅಂತฑ–เಷಯ ಆฌೕಗ  เ೦ౢ ನಗำ ಮൡ౨  ൪ತ ೦ౢ ನ เಶ౷ เർ ಲಯ ಅඌඛಯಮ, 2013 
(2013ರ ಕකბಟಕ ಅඌඛಯಮ 35)ರ ಉದ౫ ೃತ ූಗ 

 XX                             XX                                XX 

2. ಪคූಗำ.- ಈ ಅඌඛಯಮದย  ದಭბโ ಅನ ൭ ಅಗತ ಪലದ ຄರൡ,- 

XX                             XX                                XX 

(6) ``ಅಧ ౘฆ’’ ಎಂದฉ, ඩ ೕಜಕ ඛ౽ಯದ ෨ಖ ಸ౩ ฆ ; 

XX                             XX                                XX 

(17) ``ඛಯ෦ಸมൿൿ'' ಎಂದฉ, ಸ౽ბರโ ඛಯಮಗಳ ෩ಲಕ ඛಯ෦ಸมൿൿ; 

XX                             XX                                XX 

4. เಶ౷ เർ ಲಯದ ౩ ಪච.-    XX                             XX                                XX 

(3) เಶ౷ เർ ಲಯದ ಄ಂದ ౽ಯბ౩ ನโ ฃಜ ದย , ඩ ೕಜಕ ඛ౽ಯโ 
ඛಧბคಸಬർದ ಅಂಥ ಸ౩ ಳದย  ಇರತಕౙ ൿ౪ . เಶ౷ เർ ಲಯโ ತನ౬  ౽ ಂಪ౺ ಗಳඝ౬  ಅಥ฿ 
ඩ ඃ๏ಕ ಄ಂದ ಗಳඝ౬ , ಅಯಯನ ಄ಂದ ಗಳඝ౬  ฃಜ අಳಡ เಶ౷ เർ ಲಯ ಅඝർನ 
ಆೕಗದ ಮൡ౨  ฃౣ იೕಯ ಅඌನ ൞ เಶ౷ เർ ಲಯಗಳ ಞಣಮಟౣ ಗัಗඝರ฿ಜ 
ຄಂൽರತಕౙ ൿ౪ . 

XX                             XX                                XX 

13. ඩ ೕಜಕ ඛ౽ಯದ ಅඌ౽ರಗำ.- ඩ ೕಜಕ ඛ౽ಯโ เಶ౷ เർ ಲಯಃౙ  
ීඌඈ ಈ ෨ಂൽನ ಅඌ౽ರಗಳඝ౬  ຄಂൽರತಕౙ ൿ౪ , ಇโಗಳย  ಪ ൟಂದඝ౬  
ඩ ೕಜಕ ඛ౽ಯโ  ತನ౬  เๆಚකඝರ ಚมಸಬൿ, ಎಂದฉ:- 

(i) ಪ ීಧಕ ಡัಯ ಅಧ ౘರඝ౬  ඡ෦โൿ ಅಥ฿ ඬನฑ ඡ෦โൿ; 

(ii) เಶ౷ เർ ಲಯದ ಪ ීಧಕ ಡัಯඝ౬  ರโൿ; 

(iii) ವ ವ౩ ಪක ಡัಯ ಸದಸ ฃಜ කಲ౷ ฆ ವ ౾౨ ಗಳඝ౬  කಮඛඃბ๏โൿ, 
ಇವರย  ಪ ൟಬ౯ ง ತቿ ไൟ౨ ಪರง ಅಥ฿ ๗ೕಧಕฃಜರತಕౙ ൿ౪ ; 

(iv) เಶ౷ เർ ಲಯದ ದൟ౨ ඛඌಡ ඃಡ ඛೕಡฤ ඛඌ ෩ಲಗಳඝ౬  ඛಧბคโൿ; 

(v) เಶ౷ เർ ಲಯൽಂದ ಹಣದ เඛೕಗ ಮൡ౨  ๅಚ  ഴವ ಬಡ  ౽ಯბඛೕൟಗಳඝ౬  
ඛಧბคโൿ; 

(vi) ಈ ಅඌඛಯಮದย  ಉಪීඌฆವ เඋನದย  ಪ ීಧಕ ಡัಯ ಸොಯย ಯ 
เ฿ದಗಳඝ౬  ಬಡಹคโൿ; 

 

XX                             XX                                XX 

14. เಶ౷ เർ ಲಯದ ಅඌ౽คಗำ.- ಈ ෨ಂൽನವฆ เಶ౷ เർ ಲಯದ ಅඌ౽คಗะಜರತಕౙ ൿ౪ , 
ಎಂದฉ:-  

(i) ದಶბಕฆ; 

(ii) ಅಧ ౘฆ; 

(iii) ಀಲಪൟ; 

(iv) ෨ಖ  ౽ಯბඛವბಹ൏ඌ౽ค ಮൡ౨  ಀಲಸವฆ; 

 (iv-ಎ) ෨ಖ  ฿ ಗ ಅඌ౽ค (.ඪ.ಒ) 



6 

 
(v) ലೕඨ ಮൡ౨  ಸಲກಛರฆ; 

(vi) ಹಣ౽ ಅඌ౽ค; ಮൡ౨  

(vii)เಶ౷ เർ ಲಯದ ಅඌ౽คಗึಂൿ ವ ವ౩ ಪක ಡั ಳೕಸಬർඈಥ 
ಇತರ ಅඌ౽คಗำ. 

XX                             XX                                XX 

 

16. ಅಧ ౘฆ.- (1) ಅಧ ౘರඝ౬ , ಈ ෨ಂൽನ ಅඌ౽ರಗูಂൽಡ, ಐൿ ವಷბಗಳ ಅವඌಡ 
ඩ ೕಜಕ ඛ౽ಯโ ඡ෦ಸತಕౙ ൿ౪ . 

XX                             XX                                XX 

23. ಪ ීಧಕ ಡั ಮൡ౨  ಇದರ ಅඌ౽ರಗำ.- (1) ಪ ීಧಕ ಡั ಈ 
෨ಂൽನವฆಗಳඝ౬  ಒಳತಂലರತಕౙ ൿ౪ , ಎಂದฉ:- 

(i) ಅಧ ౘฆ 

(ii) ಀಲಪൟಗำ 

(iii) ಆฌೕಗ  ಮൡ౨  ಀഖಂಬ ಕม ಣದ ಪ ූರದย ฆವ ಸ౽ბರದ ಪ උನ ౽ಯბದ๏ბ; 

(iv) ಀಲಪൟಗูಂൽಡ ಸสೕ ಅಧ ౘฆ කಮඛඃბ๏ඈಥ ෩ವฆ 
ತቿฆ/เ೦ౢ ඛಗำ/ไൟ౨ ಪರฆ. 

(v) ෩ವฆ ತቿ ವ ౾౨ ಗำ ಇವರย  ಪ ൟಬ౯ ರඝ౬  ඩ ೕಜಕ ಡั 
කಮඛඃბಶನ ಡಬൿ. 

(vi) เಶ౷ เർ ಲಯ ಅඝർನ ಆೕಗโ කಮඛඃბ๏ದ ಒಬ౯  ๏ౘಣ ತಞ. 

(vii) ಸ౽ბರಃౙ  ಸย ವ ಪ ౨ ವಗಳඝ౬  ಅඝ෮ೕൽโൿ;  

(viii) เಶ౷ เർ ಲಯದ ಉං౪ ೕಶಗಳඝ౬  ಪค൏ಮ౽ค෴ಜ ೦คತัโದಃౙ  
ಅධౘೕಯๅಂൿ ಉഴಬฆ๋ಥ ൟೕბನಗಳඝ౬  ಮൡ౨  ಕ ಮಗಳඝ౬  ಅತำ โൿ. 

(ix) ಪ ൟ ನದ ಉං౪ ೕಶವඝ౬  ෬ಲ౪ ೬ბಢคಸฤ ຄಸ ಅ౩ ತ౷ ಗಳඝ౬  ವ ವ౩ ತัಸฤ 
ಇತರ  ඛ౽ಯಗำ ಮൡ౨  เಶ౷ เർ ಲಯಗูಂൽಡ ಸಹೕಗವඝ౬  ຄಂൿโൿ ಮൡ౨  
ූಗವโൿ.  

(9) ಪ ීಧಕ ಡั ಒಂൿ ವಷბದย  ಕඛಷ  ෩ฆ ಸಲ ಸො ರತಕౙ ൿ౪ . 

XX                             XX                                XX 

(4) ಪ ීಧಕ ಡัಯ ಸොಗಳย  ಅಧ ౘฆ ಅಧ ౘವಸತಕౙ ൿ౪  ಟ ಅವರ ಣฆ 
ಜคಯย  ඩ ೕಜಕ ඛ౽ಯโ කಮඛඃბಶನ ലದವฆ ಅಧ ౘ ವಸತಕౙ ൿ౪  ಮൡ౨  
ඩ ೕಜಕ ඛ౽ಯโ ෴ರඞ౬  කಮඛඃბಶನ ಡං ಇದ౪ ย  ಀಲಪൟಗำ ಅಧ ౘ 
ವಸತಕౙ ൿ౪ .  

XX                             XX                                XX 

24. ವ ವ౩ ಪක ಡั.- (1) ವ ವ౩ ಪක ಡั ಈ ෨ಂൽನವರඝ౬  
ಒಳತಂലರತಕౙ ൿ౪ , ಎಂದฉ:- 

(i) ಀಲಪൟಗำ; 

(ii) ෨ಖ  ౽ಯბඛವბಹ൏ඌ౽ค ಮൡ౨  ಀಲಸವฆ; 

(iii) ඩ ೕಜಕ ඛ౽ಯದ ಗคಷ  කฤౙ  ಜನ කಮඛඃბ๏ತÀฆ, ಇವರย  ಪ ൟಬ౯ ฆ 
ತቿ ไൟ౨ ಪರฆ ಅಥ฿ ๗ೕಧಕฃಜರತಕౙ ൿ౪ ; 
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(iv) เർ ಲಯಗಳ ಎม  ലೕඨ ಮൡ౨  ಸಲກಛರฆ. 

 (2) ಀಲಪൟಗำ ವ ವ౩ ಪක เಶ౷ เർ ಲಯದ ಅಧ ౘฃಜರತಕౙ ൿ౪  ಮൡ౨  ෨ಖ  
౽ಯბඛವბಹ൏ඌ౽ค ಮൡ౨  ಀಲಸವฆ ವ ವ౩ ಪක ಡัಯ ౽ಯბದ๏ბ 
෴ಜರತಕౙ ൿ౪ . 

 (3) ವ ವ౩ ಪක ಡัಯ ಅඌ౽ರಗำ ಮൡ౨  ಪ ౽ಯბಗำ ಪคඛಯಮಗಳඝ౬  
งඪโൿ ಮൡ౨  ಅโಗಳ ಅඝ ನವඝ౬  ෬ย౷ ೈರൕ ಡತಕౙ ൿ౪ . 

(4) ವ ವ౩ ಪක ಡัಯ ಎม  ಸොಗಳย  ෴฿ಗล ಀಲಪൟಗำ ಅಧ ౘ 
ವಸತಕౙ ൿ౪  ಟ ಀಲಪൟಗำ ಣฆಜคಯย  ඩ ೕಜಕ ඛ౽ಯโ කಮඛඃბಶನ 
ലದವฆ ಅಧ ౘ ವಸತಕౙ ൿ౪  ಮൡ౨  ඩ ೕಜಕ ඛ౽ಯโ ෴ರඞ౬  කಮඛඃბಶನ 
ಡඃ ಇದ౪  ದಭბದย  ಇತರ ෴่ಬ౯  ಸದಸ ฆ ಅಧ ౘಯඝ౬  ವಸತಕౙ ൿ౪ . 

 (5) ವ ವ౩ ಪක ಡัಯ ಸොಯย  เ฿ದ ಉಂഓದ ದಭბದย  ಸದค เಷಯವඝ౬  
ಅಧ ౘคಡ ಕำಸತಕౙ ൿ౪  ಮൡ౨  ಅಂಥ เಷಯದ ීಧದย  ಅಧ ౘರ ൟೕბನโ 
ಅಂൟಮ฿ಜರತಕౙ ൿ౪  ಮൡ౨  ಅದಃౙ  เಶ౷ เർ ಲಯโ ಬದ౫ ฿ಜರತಕౙ ൿ౪ . 

XX                             XX                                XX 

27. ಹಣ౽ ಸ෦ൟ.-  

XX                             XX                                XX 

(vi) ඩ ೕಜಕ ඛ౽ಯದ ಒಬ౯  කಮඛඃბ๏ತฆ - ಸದಸ ฆ; ಮൡ౨  

 XX                             XX                                XX 

29. ಒಂൿ ඩ ඌ౽ರದ ಅಥ฿ ౩   ಸದಸ ತ౷ ಃౙ  ಅನಹბ.-   

XX                             XX                                XX 

(ಎෆ) ඩ ೕಜಕ ඛ౽ಯโ ෴โๆ ඩ ඌ౽ರಗಳ ಅಥ฿ ౩ ಗಳ ෴่ಬ౯  
ಸದಸ ನඝ౬  ಆ ಪದವඝ౬  ຄಂൽฆโದಃౙ  ಅಹბನಲ චಂൿ ยತದย  ಅඩ ಯ ඛೕലർಗวม , 

-ಸದಸ කಜฆโದಃౙ  ಅನಹბකಗತಕౙ ൿ౪ .  

XX                             XX                                XX 

48. เಶ౷ เർ ಲಯದ ದൟ౨  ඛඌ.- (1) เಶ౷ เർ ಲಯโ, ඩ ೕಜಕ ඛ౽ಯโ 
ඛಧბคಸಬർඈ ඛඌಗಳඝ౬  ಒಳತಂಡ เಶ౷ เർ ಲಯದ ದൟ౨  ඛඌಯඝ౬  ౩ ඪಸತಕౙ ൿ౪ . 
ಇൿ ౽ಲ౽ಲಃౙ  ౷ ೕಕคಸಬർದ ඃಡಗำ ಮൡ౨  ಇತರ ඛඌಗಳඝ౬  ಒಳತಂലರತಕౙ ൿ౪ . 

XX                             XX                                XX 
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KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
THIRD SESSION 

THE UNIVERSITY OF TRANS-DISCIPLINARY HEALTH SCIENCES AND TECHNOLOGY 
(AMENDMENT) BILL, 2024 

(LA Bill No. 15 of 2024) 
 

 
    A Bill further to amend the university of Trans-disciplinary Health Sciences and 

Technology Act, 2013. 
 

     Whereas it is expedient further to amend the university of Trans-disciplinary 
Health Sciences and Technology Act, 2013 (Karnataka Act 35 of 2013), for the purposes 
hereinafter appearing; 

 

    Be it enacted by the Karnataka State Legislature in the seventy fifth year of the 
Republic of India, as follows:- 

        

           1. Short title and commencement,-(1) This Act may be called the University 
of Trans-disciplinary Health Sciences and Technology (Amendment) Act, 2024.             

(2) It shall come into force at once. 
 

          2. Amendment of section 2.- In section 2 of the university  of Trans-
disciplinary Health Sciences and Technology Act, 2013 (Karnataka Act 35 of 2013) 
(hereinafter referred to as the principal Act),- 

 

(a) in clause (6), for the words "sponsoring body", the words" Board of Governors" shall be 
substituted; and 

 (b) after clause (17), the following shall be inserted, namely:-              

   "(17A) "Pro-chancellor" means an officer of the University appointed      
   by the Chancellor;" 

          

         3. Amendment of section 4.- In section 4 of the principal Act, in sub-section 
(3), for the words "such place as may be decided by the sponsoring body in the State" the 
word "Bengaluru" shall be substituted. 

 

         4. Amendment of section 13.- In section 13 of the principal Act,- 
(a)  in the heading, for the words “sponsoring body”, the word “chancellor” shall be 

substituted; 
(b) in section, for the words “sponsoring body”, wherever they occur, the word 

“chancellor”, shall be substituted;   
(c) for the word “its” the word “his” shall be substituted; and 
(d) in clause (i) for the word ‘chancellor’ the words ‘succeeding chancellor’ shall be 

substituted.” 
(e) after clause (i) the following shall be inserted, namely:-  
“(i-a) to appoint a pro-chancellor who shall succeed the chancellor on his demitting 

the office.”   
 

 

 5. Amendment of section 14.- In section 14 of the Principal Act, after clause (ii), the 
following shall be inserted, namely:- 

“(ii-a) Pro-chancellor;” 
 

6.  Amendment of section 16.- In section 16 of the principal Act, in sub-section (1),- 
(i) the words “by the Sponsoring Body”, shall be omitted; 
(ii) after sub-section (1) as so amended the following proviso shall be inserted, 

namely:- 
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"Provided that when the Chancellor demits after completion of his term of office Pro-
chancellor shall be the Chancellor.”  

 

 7. Insertion of new section 16A.- After section 16 of the principal Act, the following 
new section shall be inserted, namely: - 

 “(16A) Pro-chancellor:- (1) The Pro-chancellor shall be an officer of the University 
appointed by the Chancellor on the recommendation of a committee constituted by the 
Chancellor consisting of an eminent Ayurveda Physician, an eminent scientist and an 
eminent person who has contributed to public affairs. 

 

 (2) Pro-chancellor shall have such powers and discharge such functions as specified 
in the statutes. 

(3) on assuming office of chancellor, he shall have such powers as specified in sub-
section (3) of section 16.”  

8. Amendment of section 23.- In section 23 of the principal Act,- 
 (i) for the words "sponsoring body" wherever they occur the word  “chancellor” shall 
be substituted; 

 
 

 (ii) in sub-section (1), after clause (i), the following shall be inserted, namely:- 
 “(i-a) the Pro-chancellor;” 

 

 (iii) for sub-section (4), the following shall be substituted namely:-        

 "(4) Meetings of the Board of Governors shall always be chaired by the Chancellor and 
in his absence by Pro-chancellor and in his absence by the Vice Chancellor"; and 

(iv) in sub-section (8), in clause (ix) for the word "foundation" the word "university" 
shall be substituted.   

 

  9. Amendment of section 24.- In section 24 of the principal Act, for the words 
"sponsoring body" wherever they occur the word "chancellor" shall be substituted. 

 

  10. Amendment of section 27.- In section 27 of the principal Act, in clause (vi), for 
the words "sponsoring body" the words "chancellor on the recommendation of the Board of 
Governors" shall be substituted. 

 

   11. Amendment of section 29.- In section 29 of the principal Act, in clause (f) for 
the words "sponsoring body" the word "chancellor" shall be substituted. 

 

    12. Amendment of section 48.- In section 48 of the principal Act, in sub section-
(1) for the words "sponsoring body" the words "chancellor on the recommendation of the 
Board of Governors" shall be substituted. 
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STATEMENT OF OBJECTS AND REASONS 

 

It is considered necessary to amend the University of Trans-Disciplinary 

Heath Sciences and Technology Act, 2013 (Karnataka Act 35 of 2013) to provide 

for,- 

(a) appointment of the Pro-Chancellor; 

(b) delegation of certain powers of the sponsoring Body to the      

     Chancellor; 

(c) specifying  the head quarters of the University as at         

    Bengaluru and certain consequential amendments are also made. 

Hence, the Bill. 
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FINANCIAL MEMORANDUM 

 There is no extra expenditure involved in the proposed legislative measure. 

 

 
 

 
DINESH GUNDU RAO 

Minister for Health And Family Welfare 

 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 
 

The university of Trans-disciplinary Health Sciences and Technology Act, 2013 
(Karnataka Act 35 of 2013),  

 
XX    XX       XX 

 
2. Definitions.- In this Act, unless the context otherwise requires,-  

(6) “Chancellor” means the chairperson of the sponsoring Body; 
 

XX    XX       XX 

4. Establishment of the University .- 

(3) The headquarters of the University shall be at such place, as may be decided by 
the Sponsoring Body in the State. The University shall have  Campuses or Regional 
Centres, Study Centres within the state subject to norms of UGC and other National 
Accreditation bodies. 

XX    XX       XX 

13. Powers of the sponsoring body.- The sponsoring body shall have the following 
powers with reference to the University, each of which may be exercised by the Sponsoring 
Body at its discretion, namely:-  

(i) to appoint or re-appoint the Chancellor of the Board of Governors; 

XX    XX       XX 

14. Officers of the University.- The following shall be the officers of the University, 
namely:- 

 

(i) The Visitor; 

(ii) The Chancellor; 

(iii) The Vice Chancellor; 

(iv) The Chief Operating Officer & Registrar (COO & R); 

 (vii) Such other officers as may be declared by the Board of Management to be officers of 
the University. 

XX    XX       XX 

16. The Chancellor.- 

(1) The Chancellor shall be appointed by the Sponsoring Body for a five year term. 

XX    XX       XX 

23. The Board of Governors and its powers.- (1) The Board of Governors shall consist 
of the following, namely:-  

(i) The Chancellor  

(ii) The Vice Chancellor 

(iii) The Principal Secretary to Government incharge of Health and Family welfare ;  

(iv) Three eminent knowledge experts/scientists/professional as nominated by the 
Chancellor in consultation with the Vice Chancellor.  

(v) Three eminent persons each of whom may be nominated by the Sponsoring Body. 

 (vi) One eminent Educationist nominated by the U.G.C. 
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(2) The COO&R and Dean cum Advisor shall always be non-voting invitees on the 
Board of Governors.  

(3) The tenure of office of the members of the Board of Governors, appointment of 
members, renewal and removal, etc., shall be such as may be laid down by the Statute.  

 (4) Meetings of the Board of Governors shall always be chaired by the Chancellor and 
in his absence by any one of the nominees of the Sponsoring Body and where the 
Sponsoring Body has not nominated any nominees, then by the Vice Chancellor.  

(5) Quorum for all meetings of the Board of Governors, shall be five members attending 
and voting at such meeting: 

 Provided that, the presence of either the Chancellor or one nominee of the Sponsoring 
Body and in the absence of the Chancellor or one nominee of Sponsoring Body, the Vice 
Chancellor shall always be necessary to form the quorum for any meeting of the Board of 
Governors.  

(6) No resolution shall be passed or decision be taken by the Board of Governors at 
their meeting, in respect of any Agenda Matters except pursuant to an affirmative vote by 
the Chancellor in favour of the Agenda matter. 

 (7) In the event of a conflict of opinion at a meeting of the Board of Governors, the 
issue shall be referred to the Sponsoring Body and the decision of the Sponsoring Body in 
respect of such issue shall be final and binding on the University. 

(8) The Board of Governors shall be the Principal Governing Body of the University and 
shall have the following powers, namely:-  

(i) to appoint the Statutory Auditors of the University ; 

 (ii) to lay down policies to be pursued by the University;  

(iii) to review decisions of the other authorities of the University if they are not in 
conformity with the provisions of this Act or the Rules and Regulations; 

 (iv) to approve the Budget and Annual Report of the University;  

(v) to make new or additional Statutes or amend, modify or repeal the earlier Statutes;  

(vi) to take decision about voluntary winding up of the University; 

 (vii) to approve proposals for submission to the Government; 

 (viii) to take such decisions and steps as are found desirable for effectively carrying out 
the objects of the University; 

 (ix) to collaborate and participate with other bodies and institutions to set up new 
entities that promote the purpose of the Foundation. 

 (9) The Board of Governors shall meet at least three times a year. 
 

XX    XX       XX 
 

24. The Board of Management.- (1) The Board of Management shall consist of the 
following, namely 

(i) The Vice Chancellor;  

(ii) The COO&R;  

(iii) Upto a maximum of four nominees of the Sponsoring Body, each of which shall 
be eminent professionals or researchers;  

(iv) All Dean cum Advisor of the Schools. 
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(2) The Vice Chancellor shall be the Chairperson of the Board of Management and the 
COO&R shall be the Secretary of the Board of Management.  

(3) The powers and functions of the Board of Management shall be to formulate the 
Regulations and oversee their implementation.  

(4) All meetings of the Boards of Management shall always be chaired by the Vice 
Chancellor and in the absence of the Vice Chancellor, by the nominee of the Sponsoring 
Body and where the Sponsoring Body has not nominated any nominees, then by any other 
member.  

(5) In the event of a conflict of opinion at a meeting of the Board of Management, the 
issue shall be referred to the Chancellor and the decision of the Chancellor in respect of 
such issue shall be final and binding on the University. 

XX    XX       XX 

27. The Finance Committee.- (1) The Finance Committee shall consist of the 
following, namely:- 

(i) The Chancellor or his Nominee - Chairperson 

(ii) The Vice Chancellor – Member 

(iii) The COO & R- Member 

(iv) The Dean cum Advisor s- Members 

(v) Finance Officer – Secretary 

(vi) One nominee of the Sponsoring Body- Member;  and 

(vii) Such other members as may be specified by the Board of Management. 
 

XX    XX       XX 
 

 29. Disqualification for membership of an Authority or Body.- A person shall be 
disqualified for being a member of any of the authority or body of the University, if he, - 

(a) is of unsound mind and stands so declared by a competent court; 

(b) is an un discharged insolvent; 

(c) has been convicted of any offence involving moral turpitude; 

(d) is conducting or engaging himself in private coaching classes; or 

(e) has been punished for indulging in or promoting unfair practice in the conduct of 
any examination, in any form, anywhere; 

(f) as and when the Sponsoring Body were to form an opinion in writing that a Member 
of any of the authorities or bodies is unfit to hold the post. 

XX    XX       XX 

48. University  Endowment Fund.-  

(1) The University shall establish a University Endowment Fund having such funds as 
may be determined by the Sponsoring Body which can include donations and other 
funds received from time to time. 

 
XX    XX       XX 
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